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Det d : Allah a had this the -th, 'lay of Oct .1.996 . 

Cor m : Hon 'ble 1,1±r . T. L. Verma ,  Member—J 

Hon tble 	. 	.Rawe ja '1ember —A 

0 .A .No . 831 of 1992. 

thro nah General Manager, 

Hoye Yh , rn Ra ilway, Da rode House, New De lh 

and D .P .0 . Dar of 	 Aliahabad. 

Art 1 ica nt 

Rur,pt  sA I C' .P .Aoa rwa 1) 

Ver sus 

1. Achambey la 1 s/o.late 	Leant Sinah, 

gx . Head Tro llyman Under 	N. 3a ilv~ay, 

r/o \finery?. 

Eh a roi., Dis I.Mainruri  

Ka saridac_\pi, FO GT113 

Uni n of In 1 is 

(T' 

Ma inrur i, present a t3re ss 

!ay. la iharan, Post Off ice 

/0 . 	.S .Misr a , 2C5/4, K. 

Saciar, Distr let A llahahad 

Prescribed .Authority under the Payment of 

Wages Act (DLC) at A llaha bad . 

....Resrontents 

(T *RC 11 I Sal ANAND K 	) 

2. 

Hon. 

R 	(oral) 

T . I . Verma, Member—J) 

P 

This apr lication has been filed for 

tt inn aside al ,ard fated 30.3.1992 passed in 

.1/.1. Ca se No. =T. of 1991 by the prescribed Authority 

2/-- 
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under the Payment of '',!ages Act. The Hon'ble 

Supreme Court in a recent decision in K. F. 

Gupta Vs. Cr-mtroller, Printing F, Stationery, 

resorted in J.T. 1995(7) S.C. Pane 522 has heH that 

jurisdiction of District Judne under Section 17 of 

the Payment of i..ages Act has not been excluded by 

Section 28 of the Administrative Tribunals Act,1985. 

in that vievi of the matter, this Tribunal has no 

jur isdiction to enterta in the app' ication under 

Section 19 against an a;ard given by Fayifient of 

'•'ages Authority vithout remedy ,3'1,31lable under. 

Section 17 of the Payment of "rages Act, having 

been exhausted. In that view of the matter, this 

ape 1 icat ion is not maintain—able and the same is 

dismissed accord ingly. 

The applicant, may, if advised, file an  

appeal before the appropriate forum. There will be 

no orders as to cost. 
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